
i Central Administrative Tribunal
Principal Bench, New Delhi.

OA-2042/2004
MA-1764/2004

New Delhi Biis the 27'" day ofJanuary, 2005.

Hnn'hl! IS' "f Vice-Chainnan(A)Hon ble Sh. Shanker Raju, Member(J)

1. Dr. Manoj KumarUpadhyay,
Asstt, Superintending
Archaeological Chemist,
Archaeological Survey ofIndia
Air Pollution Laboratory
Inside Miitary Gage. Agra Fort,
Agra, UP-282001.

2. Dipani<ar Baneijee,
Asstt. Archaeological Chemist
Archaeological Survey ofIndia,
Air Pollution Laboratory,
inside Military Gage, Agra Fort,
Agra, UP-282001.

3. ShrikantMlsra,
Assft. Archaeological Chemist,
Archaeological Survey ofIndia
'A'Wing, First Floor,
CGO Building,
A.B. Road,
indore-452001.

(Present; None)

Versus

1. Union of India through
Secnstery,
Department ofCulture,
Shastri Bhawan,
New Delhi-110001.

2. Union Public Service Commission
through Secretary,
Jam Nagar House,
Shajahan Road,
New Delhi-3.

3. Archaeological Survey ofIndia
through Director General,

Applicants
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through Director General,
Headquartere - Janpath^
New Delhi.

4. Depailnient ofPersonnel andTraining
through Secretary,
North Block,
New Delhi. .... Respondents

(through Mrs. Rekha Palli, Advocate)

Order (Oral)
Hon'ble Sh. V.K. Majotra, Vice-Chairman(A)

Weproceedto dispose of thismatter in terms ofRule 15 of the Central

Adminitotive Tribunal (Procedure) Rules, 1987.

1. By virtue ofthis OA, applicants have sought iheir consideration in selection

on the posofDeputj' Supteintending Archaeological Chemi^ (in short DSAC)intiie

Archaeological Survey of India as advertised by the Union Public Service

Commi^on vide Advertisement No.7 published in the Times of India dated

10.4.2004. Applicantshave sought benefit oforder dated21.4.2004 inOA-547/^004

stating that mlesas contained in Notification dated 21.1.1998 held asapplicable to

applicants therein are applicable to the present appHcants aswell.

3. In tiiis connection, learned counsel ofthe respondents has drawn ourattention

totheorders dated 16.9.2004 oftheHon'ble High Court ofDelhi inW.P.© No.
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14838/04, CM No.l0585 whereby operation of fiie orders dated 21.4.2004 in OA-

547/2004 hasbeen ^ayed.

4. In this backdrop, in ourview, itwould beappropriate to dispose ofthe pre^nt

OA with a direction thatthe same ^all stend disposed ofin terms ofthe final orders

ofthe Hon'ble ffigh Coiiitin WP© No. 14838/D4, CMNo. 10585/04 as andwhen

pasffid. Orderedaccordingly.

(ShankerRaju) (V.CMajofra7^
Member(J) Vice-Chainnan(A)
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